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3§

| (. Heard o BeP. Yadav, Lds Counsel appearing
% ‘

for the applicant and Mr. R.Ce Rath,’ Ld. Standing
Counsel for the Railways;on whom a copy of this

O+A, has already been served,

Seeking an employment on compassionate
ground ( for her son ) the Applicant Smt. Pitta
Appalamma ( widow of a prematurely deceased Railway |

employee) has filed this 0.A under Section 19 of |
the Administrative Tribunal's Act, 1985, It

appears 'that the grievances of the applicant
( seeking a compassionate employment in favour of
her son) 1is still pending with (Respondent No.2)
and,therefore, without wastindg any time this 0eA

is being disposed of with a direction to the
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respondents (.Specially respondent No.?2) to:give
due consideration to the grievances of the ‘
applicant and to pass necessary consequential orders
within a period of 120 days from the date of

recelpt of the copy of this order,

Send copies of this oxder along with copiss
of the Oele to the respondents and free copiss of
this order be handed over to the Ld. Counsel *

appearing for both the partiss.,




